IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 1386 OF 2010
[ ARI SI NG OQUT OF SPECI AL LEAVE PETI TION (CRL.) NO. 9545 OF 2009]

aJbLAB SINH APPELLANT

VERSUS

STATE OF PUNJAB RESPONDENT

ORDER

Leave granted.

W have heard the |earned counsel for the
parties.

In the light of the fact that the Hi gh Court
has thought it fit to convict the appellants under
Section 304 Part Il sinplicitor of the Indian Penal
Code with a sentence of 10 years R 1. and also in
the light of the fact that the prosecution started
in the year 1993 and the appellants have already
undergone nore than one year of the sentence
awarded to them we think it would be appropriate
to reduce the sentence to 5 years R I.

W nodify the inpugned order to the above

extent. The appeal is allowed in the aforesaid

terns.

[ HARJI T SI NGH BEDI ]



[C. K. PRASAD|
NEW DELHI

JUuLY 27, 2010.
N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 1369 OF 2010
[ ARI SI NG OQUT OF SPECI AL LEAVE PETITION (CRL.) NO 34 OF 2010]

LABH SI NGH &THANA SINGH & ORS. . .... APPELLANTS
VERSUS
STATE OF PUONODAB ... RESPONDENT
ORDER

Leave granted.

W have heard the |earned counsel for the
parties.

In the light of the fact that the H gh Court
has thought it fit to convict the appellants under
Section 304 Part Il sinplicitor of the Indian Penal
Code with a sentence of 10 years R 1. and also in
the light of the fact that the prosecution started
in the year 1993 and the appellants have already
undergone nore than one year of the sentence
awarded to them we think it would be appropriate
to reduce the sentence to 5 years R I.

W nodify the inpugned order to the above

ext ent. The appeal is allowed in the aforesaid

terns.

[ HARJI T SI NGH BEDI ]



[C. K. PRASAD|
NEW DELHI
JULY 27, 2010.



